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3465-J. SHR1I GEORGE FERNANDES :

RI V. KRISHNAMOORTHI:

Will the Minister of FINANCE be oleas-
ed to state.: .

(a) whether the former Railway Minis-
ter, Shri S. K. Patil went abroad in July,
1967, for about a month on a ‘P’ form for
medical treatment;

(b) whether he had sought any foreign
exchange; and

(c) whether he fulfilled the conditions
laid down for the purpose.?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) and (c). Yes, Sir.
On being satisfied about the need for a
medical check up, the Reserve Bank gave
‘P’ form clearance.

(b) No, Sir.

CORRECTION OF ANSWER TO US.Q.
NO. 753, DATED 16-11-1967

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
T had given a reply in the negative to Un-
starred Question No. 753 on the 16th Nov-
ember, 1967, regarding compulsory rural
service for doctors. I would like to amplify
that while there was no resolution by the
Conference of Deans and Principals of Me-
dical Colleges to introduce compulsory
rural service for doctors and students, a
resolution was adopted by the Conference
ding compulsory training for the
interns in rural areas in Maternal and Child
Health and Family Planning for a limited
period of one year. A copy of the full
resolution is laid on the Table of the
House. [Placed in Library. See No. LT-
1910/67)

2. The recommendations
consideration.

rece

are under
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED RUSSIAN INTERFERENCE WITH
THE LAST GENERAL ELECTIONS IN INDIA
SHRI D. N. PATODIA (Jalore) : I call
the attention of the Minister of Home
Affairs to the following matter of urgent
public importance and I request that he
may make a statement thereon :—
Reported Russian interference with
the last General Elections in India.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker
Sir, Government have seen press reports
regarding the alleged interference by Rus-
sians in the last General Elections. Efforts
are being made to obtain the full text of
the statements made by Mr. Y. N. Logi-
nov. Pending their receipt and examination,
it is not possible for Government to say
anything in the matter. Honourable Mem-
bers are, however, aware that objectionable
aspects of the broadcasts made by “Radio
Peace and-Progress” have been brought to
the notice of the appropriate Soviet autho-
rities by the Government of India.

SHRI D. N. PATODIA : The answer is
so evasive that it is necessary for me to
bring some facts to the notice of the hon.
Minister before he can give a suitable
reply.

The Russian agencies, through various
methods, have been systematically indulg-
ing into the election campaign of India as
if they are fighting their own elections.
According to the Hindustan Times of 4th
December as referred by the hon. Minister,
certain very serious insinuations have been
made. Now I want to know whether. in
respect of this gentleman, Mr. Yuri Modin,
the Government of India had sufficient in-
formation available with them and the
Russian Embassy was already asked to see
that Mr. Yuri Modin was deported back
from India.

Regarding the various interference of the
Soviet Embasgy into the election campaizn
of India, there have been several facts
which have already come to the notice of
the Government of India, and for the sake
of illustration, I will quote only one and
it is this.

Another report through the broadcast of
June 7 “Radio Peace and Progress” com-
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pared Mr. Menon to Mahatma Gandhi of
India on the one hand. (Interruptions)

AN HON. MEMBER : What an ‘magi-
nation !

SHRI D. N. PATODIA : ....and on the
other hand, Mr. Morarji Desai, who hap-
pens to be one of our national leaders was
described as the mouth-piece of reactionary
forces in the Congress and it partly hinted
in the broadcast of Mr. Desai’s failure to
stop the murder of Mahatma Gardhi in
1948 when he was thc Home Minister. ..
(Interruptions)

AN HON. MEMBER : It is all wrong.

SHRI D. N, PATODIA : In this respect
it has been very seriously alleged that there
have been various sources of financing the
election campaign in India and in that pro-
cess, it has come to the notice of the Gov-
erament of India that cne firm by name
Nav Bharat Enterprises, 22 Ring Road
Lajpat Nagar, New Delhi, had been syste-
matically financing. This firm happens to
be a contractor and does the import and
export business of the Russian Govern-
ment. ...

_MR. SPEAKER : He may put his ques-
tion.
SHR] D. N. PATODIA : What [ will
try to explain now is that the Russian pro-
paganda did not stop with the completicn
of the elections in India; they are continuing

the same propaganda and they are prepar-
ing for the next electicns in India. To that
extent. | want to advise. ... (Interruptions)

"SHRI NAMBIAR (Tiruchirapalli) : Is
be giving information or seeking .nforma-
tion ?

SHRI D. N. PATODIA : 1 am giving
information to seek information.

This particular aspect of the propaganda
has now been taken over by the Russian
Embassy systematically and it has been
reported that one Mr. Vitali Jourkins,
Councillor of the Soviet Embassy, whose
name has been included in the official dip-
lomats’ list, is now the liaison between
Moscow and the Communist Party of India
and he sends regular messages to “Radio
Peace and Progress”. ...

AN HON., MEMBER : Shame, shame.
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SHRI D. N. PATODIA : ..and I

have been told that this is an information
which is in the knowledge of the Home
Ministry and they are watching his activi-
ties.

The other method which they have now
adopted is that they are preparing for the
next elections. They have openly condemn-
ed the dismissal of the West Bengal Gov-
ernment in the “Radio Peace and Progress™
programme..(Interruptions) Thev have also
openly condemned this in the ‘Radio Peace
and Progress and they have suggested that
whatever has happened in West Bengal is
reactionary and is not proper. I think that
explains the Communist Party’s demand for
mid-term elections in West Bengal because
they want to link up mid-term elections
with Soviet propaganda and Soviet assist-
ance. (Interruptions)

SHRI NAMBIAR :
a speech.

SHRI D. N. PATODIA : Now my ques-
tion is: whether the Government of India
has made proper investigations into all the
facts that I have mentioned and what is
the result of those investigations ? That is
No. 1.

No. 2—Novosti which has been associa-
ting itself with these activities about which
sufficient proof is there and with which
PIB has entered into an agreement recent-
ly . . . (Interruptions). Is the Government
of India prepared to revoke that agree-
ment ? No. 3—Is the Government prepared
to disband all such associations which have
been associating themselves with these acti-
vities ? No. 4 is : whether the Government
of India is prepared to appoint a Parlia-
mentary Committee to go into all these
investigations ? (Interruptions)

SHRI NAMBIAR : He must be made
the Chairman of that Committee.

Nobody can give

SHRI D. N. PATODIA: 1 accept it.
(Interruptions)
SHRI JYOTIRMOY BASU rose—

MR. DEPUTY SPEAKER : Mr.
let us hear the Home Minister now.

MR. Y. B. CHAVAN: Sir. as far as
these ‘Peace and Progress Radio’ broadcasts
are concerned, certainly we have taken up
this matter with the appropriate Soviet
authorities and some questions were put in

Basu
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[SHRI Y. B. CHAVAN!
this hon. House and information was given
that they have agreed to consider these
matters. Naturally, if any foreign broad-
cast propaganda casts any reflection on the
national leaders of our country. we have
to protest against such matters.

SHRI HEM BARUA
‘They have been doing that.

SHRI Y, B. CHAVAN : My only point
is : whose activities we are watching, I do
not think I can disclose that information
here. It should not.

T would only make one point Sir. It is
expected that the friendly countries should
not interfere in any of our political acti-
vities and it is their claim too that they
are not doing that. But, certainly, we would
wish them not interfere. But, at the same
time, I think we should not allow our
country to become a fighting ground for
any cold war propaganda of any of the
foreign countries. They possibly might do
that. Despite our wishes about it, they pos-
sibly might do it. It will be the duty of
all politica] parties in this counmtry not to
get influenced by this Matter. Ultimately
we have to strengthen our base in this
matter and we will have to fight our poli-
tical lives on the merits and demerits of our
own political views.

SHRI D. N PATODIA: But we are
permitting it without any objection.

it st fagrdy ararddt (IECYR) -
A TF [ &F A qHA A AAARY
TEET F} F91 A 97 w9 afaua
AT F FF T qTHA AT @ § |
IO GG T AT FT EFR FIW
fF o% way o a3 & A
T W qE F @AY @ T FT
[, ATg 98 foody W J[w Y T ¥
&Y 1 e TF g WAY FT aWWST GAFT
TN fam AR g g g W™
graey § FATEHRIAT § S @a< g
2, IEI% 99 T garar @Y far @, afww
g AR F 75 T4 o f ag "ax
g F ar w9 | W foE A a
T

(Mangaldai) :
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“Mr. Loginov has described how a high-
ranking K.G.B. officer, whose real name
was Mr Lyudin was sent last year as a poli-
tical counsellor in the Soviet Embassy in
Delhi where, under the assumed name of
Mr. Yuri Modin, he organized Soviet
Union’s ‘election campaign’.”

: T A FAY AEIRT T A9 B IR

T € fF fao wifeq & am ¥ Sifagw
TEE & P FRE< 97 W 9w
@ @R F fRy f e g
e oF gfaw &, o & -
FTEAE § FW FH AN A
FAHE I WF 75 93 W "gfrEw
% fifawe gfaee fofaesw's @9
faar g &: ‘TR Ao T Ao
aifeq, @e AT 16, FST T 4,
Wedaw fafeew v & 3o w@o

TEo WMo TR, AvENYY, T
feesit-21" 1
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AT ag wmar 9 @ § 5 fe
wifeq Fo o ﬁo%@ﬁm
9| 7g g & faat & feely § W,
T Y FIFTATF T AR
q agt O ™ R, fow & garr A
safaa &

T g WA F e F g A W
st @ f5 fro wifEA & T AT Y W
g W oA A G=T G W [
AT agT TR 1 R R W A
=g § & ag faeqw 3 IETd ¥
FTHTC T ESE AR A-TF IO AR/
I F oW & ag aw =g § & o
aifed & AT B F FT FY A AN
AW E ? Tw A r T A
TAAFT F I F FIAAAT B
T ¥ FAOR TR F faer @
oF o7 fafew qrf s & W A
form war fom & = wfew ¥ & A,
R T FATHT BN F FI, T AT
[ATG G § | AT G WATAA 7 @ A
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NFTNEH ag o0 o o
AT R AT |

Te w3 e @ 5 g7 qow T
B F wT F R | 9y s
g ? g ‘Wem fiw de www”
ST =« @, 9 afaaa T & 59
W | FT T @ THR FT qHAT
% ? FrE TEE TR A s AFATR |
MR. SPEAKER : But the hon. Minister

has said that Government have already
protested and written to that Government.

=t s fagrt aragdt © oq TEFR
fade w7 @ &, @ fox “qur-wfam
T F 19 FgA FTRTATATG ¢

M amER T AW A A WP
TRAT FETE !

=it s fagrt o ;- # faee
FEAT AT g i s e wgea fedt
SRy § 7 9@, @ W A
St ‘UWed T Gz TR FEFT 99
W &, T A F W AW F g
TREY ¢ AR sEufaa & faa &
faats 2 | W@ TR Ay
F I T F) I FI TG Fad! 5 A
Tg N I T8 fear s, @ ag
TF TGO FEATEY /T ST SR
@ A TR AR & F GEul ) g9
s ?

§ ag T FTW 9w § f o
aifaga & ¥ faxar gy & R aifew
&9 AT S SgEAT X QIR SHF
faggw AT E, WX 95 gAIR E&A-
qA, AT @A AR R S|
9T HITT AGS FL TFAT | T g9 &
FYAT HTH HCH & WA AHAFTHY |

SHRI Y. B, CHAVAN : 1 entirely agree
with the hon. Member about the sentiment
that he has expressed in the last part of his
statement. I did not say about the alleged
interference as far as the radio was con-

General Elections
(C.A.)

cerned. I have said that we have taken up
this matter with them but about the other
matters naturally, when I have not got the
text of the statement with me, I just cannot
say anything about it.

It is a fact that an officer of the name
of Mr. Yuri I Modin, mentioned in the news
items etc. was an officer who was designat-
ed as a counsellor, and he was in India
between 12th July, 1966 and 22nd April,
1967. That is a fact. But that fact would
not authorise me to say whether what is
alleged is right or wrong. This fact is true
and we know about it.

Certain other allegations also are made,
but unless we come to any conclusion with
proper evidence, I think it would be very
unfair, in view of our relationship with
other countries, friendly countries, both
America and Soviet Russia, to make any
authoritative statement on the floor of the
House. That is my main difficulty.

SHRI D. N. PATODIA : On a point of
order....

MR. SPEAKER : There is no point of
order now.

e fagt e gow
AEIRY, ¥R qATH FT 4T Fgh 297 7T
2? | Wi g difand s ¥
g &9 & fad daX ¢ ¥ a8 gwd
T g wifey, A& @ ag wrRSe
TFe HAT T ?

MR. SPEAKER : The hon. Minister has

already said that it should stop whether it
be from America or from Russia.

SHRI RANGA (Srikakulam) : It is an
omnibus answer which he has given.

But the hon. Member had asked a speci-
fic question.

MR. SPEAKER: He has already saia
that it should stop whether it be from
America or from Russia.

SHRI Y. B. CHAVAN : I did say that.

SHRI D. N. PATODIA : Information is
being concealed.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Is the hon. Minister prepared to

say that it is an unfriendly act ? Let him
stand up and say it,
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SHRI D. N, PATODIA : Information
is being concealed. The news item was pub-
lished on the 4th and today is the 7th,
and already about three days have elapsed,
and yet information has not been collected.
How does the hon. Minister explain it ?

H 21

SHRI HEM BARUA : I do not want to
put any question, but I just want to have a
clarification from you. We had tabled a
calling attention-notice. . . ...

MR. SPEAKER : Let this calling atten-
tion-notice be over first.

SHR1 HEM BARUA : We had tabled a
calling-attention-notice about the involve-
ment of Mr. Modin, but you had disallow-
ed that. But now this questior has cropped
up....

MR. SPEAKER : Let this be over now.
The hon. Member can write to me or
meet me later on in regard to whatever

calling-attention-notice he wants me to

take up. Several notices are received, and
do reject- some and allow some others.
Unfortunately, I am in that position. ...

SHRIMATI SUCHETA KRIPALANI
(Gonda) : May I seek a clarification ?....
MR. SPEAKER : Let this be over first.

SHRIMATI SUCHETA KRIPALANI :
I do not want to put any question, but I
only want to have a clarification. Was
that not the election period? Is it the
normal rule to allow such things to go on

SHRI Y. B. CHAVAN rose—

MR. SPEAKER : The Home
shall not answer this question.
be very strict.

st o 7o YWY : WEAW AERA, ]
oot AREy a8 T A Far 7K fF
7 WY A T I A9 @I AL A
@R 7 o = F fav g9 awfa
Fo1% & 7 ag Fafima s & SR A
Ffgw Ay € 7w oag we
fifr ¥ w=T IW TR A} AT
TR § TR 3w F fog R W @

Minister
I want to
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Ft wiafr qifa w AT it swear-
o F @ AR R W
aa g ?

(2) =g < 5@ w1 & A §
o & waor it ae swE R
agi fau a1k 5@ ¥ Afataa i
TR | F o oo o 7 &
T QoY & |9 agi F qifged & g9
w1 T guHaT fFar & o) @ & 9m-
e ST - w9 F1 Fifawy =
AT F FAX AAW AAT A=A @l
quTd, & ATt & 4y 3w F W@
g wwea & g Ao 48 & e gl
FCET FY FAACET F HTC7 7 I A
TR F IO AR AT A @R 7
SHRI Y. B. CHAVAN: As I said,
about this radio broadcast, we have taken

up the matter with the Soviet authorities.
And when they have said that it is being
considered by them, it would be rash on
my part to come to any conclusion as to
whether it is a friendly or unfriendly act.

The matter is now between the two friend-
ly countries.

It is absolutely wrong to say that be-
cause of the weakness of the Government
of India, these people are doing this....

SHRI D. N. PATODIA : Are they con-
sidering the. objection ?

SHRI Y. B. CHAVAN : I would still
make an appeal. Possibly other countries
might be trying to influence our politics,
but it is we who will have to be very cau-
tious about it and not allow cold war pro-
paganda to be taken notice of.

SHRI D. N. PATODIA : Are they con-
sidering it ?

st To To VWY : UHH WEA,
AT g WA AERT Ak W T H
ama weAr g # e feafa
wee qd @A AEN, e} W
¥ W FT T TG &, T I
WERHA TR AT @ =
ML TH WG q&A &) g a @
Fomm g frmdam T sIE
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SHRI Y. B. CHAVAN : Any attempt to
interfere in our politics is something very
I have no doubt in my mind

-wundesirable.
about that,
St W s (W)
WA AERT, W TF A 4 JE
FogEa W @ I 9w @ @), AR
TIRTR AT T s g omd
fora g —am fafredt faew s
T foie ®h—w 1 T
T WA AERT FT AT ATFE GHT
Flsmdimifmmgfe 1 =<9
60 ITE T4 T A fggaw A WX
T F a2 | Fr oW W) A9 w6
ST g g A A ? Atk g
NESIRCEIE S IE KIS
FaT W= It § o fow o
T T AT I § I F IR A AW
F g oiw #7  ? K Q@ Tl w1 @
AT FYJA@TE | IE F qA 1AW
TMIFA ! A IIAR X
aga 9T qifger wAS qET AT
s 7 fegeare & A § WK TwEi
FIATARTE | AT FTHIE fgma §
f& fred =l w1 frae feand =g
frat foaaf, feamr swr @gr fasfi
# famr ok FRm s # e
TT &9 T 47 fhaar a8 | T ?
A I AT FF AT TG @ W@ A
T A AR T F WEF I A
ag far o v 9§ o ogw ?
T T ®F B T afy § v
I W S 5 qF o, g, e,
it st §, ST A 9 T I AT
qrdT W TR & femw ¥ 6 afe=
gl & feama & 5@ 3 F Tga av A
AAT AT T | 98 TG ¥ I A gAL
Q@ ¢ g W wd F faar omr &)
g w1 9w gt € FF | s A
AT § AT TAT AT SAF & T A
WAL ! AMF AT TS
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B F FIV IAT & AT AT § AT WY 7
9 QY TR Tga @ § fr A &
9 9% 17 $¥ & § T 98 49 WK

qie 1T |

W F I fpeaaT sear & f5 9«
‘Favifew § w F AR A
fear gom 8, W9 AR @ F F& AR
7w EfeaT 3 sfaar ared arw = e,
98 & qU fgoe fear gom § ofedi &
feamEd | Q1S I FIFTHIT FUFT
F AT TSI FAA 7

/A Ja—F T F R #
fadalt wes w18 agTA I, AT H G
a1 gER AT ¥ & g, g -9
o F g7y @ § 9 ¥ am qdew
W F fage § 39 7 ©§ € afs
I Faq A F g ¥ I @ &?

TR AT T TSR A G
(sqqe™)  § ©F fame § a9 FX
Wi e A aw e § §
MR A e MEME sy
WSS AT I 99 79 F
oot il faRA = & & F0 =w B
FTF I AHI F7 TG & GEF T E@F ?

SHRI Y. B. CHAVAN : The hon. mem-
ber has invited my attention to some arti-
cle which appeared in the Current, Young
India and some other papers. I think the
article which was published by Young India
most probably was reproduced by Current.
I can say that this entire question of the
use of foreign money in the last genmeral
election was a matter of some enquiry by
the Intelligence Bureau, about which I had
made a statement in the last session that
that report is under the examination of the
Government. So, the allegations or the
reports about the use of money from the
Russian side, about the use of money from
the American side, in our political life were
made, and that matter necessarily requires
to be gome into carefully.

shug el (%) <Pt AT
TATRAT T ?
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ot andaaw wgw ¢ foaaer A=
AEET § ST TAYE WEN | AR
Fgm A% faa i €
I would certainly say that we in the
Home Ministry naturally do get informa-
tion, and we certainly try to find out their
modus operandi, keep a watch on this
matter, and if possjble to lay our hands on
them, but it is very difficult for me to say
whether “A” or “B” did or which modus
operandi they are using. If I disclose
whatever information I have, our further
efforts will be frustrated, because we are
trying to pursue the matter.

SHRI N. K. SOMANI (Nagpur) : It is
very unfortunate that the Prime Minister
of our country has reduced the status of
New Delhi as an extended suburb of
Moscow. Otherwise I do not know how
we can accept the fact of our Prime Minis-
ter associating herself with the distribution
of prizes to Indian citizens at the behest
of Pravda. 1 put it to you that we have
56 Ministers in this Cabinet, and any one
of the Deputy Ministers could have very
well done this function. Actions and poli-
cies like this embolden the Soviet authori-
ties to arrogate to themselves the power
of running the internal affairs of this coun-
try. If by leaders and in this Parliament
a lot of serious allegations have been made
in respect of Yuri Modin, I would like to
ask the Home Minister how long he would
take to complete the enquiry in respect of
Radio Peace and Progress and pronounce
a judgment. I am also surprised at the
answer that he gave in.respect of Radio
Peace and Progress talks. 1 know that
before the last election the monitoring
unit of All India Radio at Simla had
sent in a report about the objectionable
pronouncements of this radio. Now,
several months have passed after that, and
why is the Government still saying that
we are holding an enquiry ? And on top
of it, we have reduced our PIB to a
chamcha of Moscow. And it is all going
to be one-way traffic, because I am sure
that whatever literature and materia] and
propaganda stuff goes from India will be
censured and would not be distributed.
there. 1 would like to have a specific
answer to this question.

SHRI Y. B. CHAVAN : The hon. Mem-
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ber has not asked any question. But he

has made a rather irresponsible statement,
saying. . .. (Interruption).

SHRI RANGA : What is this, Sir?
The hon. Member has asked questions;
why should the Minister say he has not
asked any question ?

SHRI Y. B. CHAVAN: Instead of
giving any information or asking me any
question, I must say with all the emphasis
at my command that he made an irrespon-
sible statement that New Delhi has be-
come a suburb of Moscow. It is not so.
Sometimes some people who want India
to be a suburb of Washington possibly
think that way. (Interruption). We do not
want to be a suburb of either Washington
or Moscow. We have our independent policy
and we would like to follow it with deter-
mination,

=t gww Wy woAW  (IWA) ¢
TSI TEET, AW OF 19 AN ST
t—Feeh § feenfai Fak§ - -
SHRI KANWAR LAL GUPTA: I

want to raise a point of order. Please per-
mit me to raise it.

MR. SPEAKER : On what ?

=t FA T TH : AAH  AGET,
& HTOHT AT 260 Y 5N o7 S
g foelt & w1 gfew 7 aga aR
i Y fwrd # §, ST W A g
..... (W)

MR. SPEAKER : I am not obliged to

“hear new points. Somebody wants to

raise something about Delhi arrests, some-
body wants to raise something about
Hyderabad and so on. How can I allow
all these now ?

SHRI KANWAR LAL GUPTA:
Central Government is responsible
solving the genuine d'fficulties of
people.

MR. SPEAKER : Order, order. It is
not possible to see to all those things now.

=t stz fagrd avada : geaw wERA,
T ATIHT ARG 9N &, W Y
€.¢‘..

The
for
the
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MR. SPEAKER : All sorts of things
cannot be raised now on the floor of the
House. You should tell me inside the
Chamber so that I could permit you, if it
fs an urgent matter, to raise it here. But
you should not raise like this. I am pro-
ceeding to the next item of business.

=t e fagrd A : gear W
o T el

12.43 Hgs.
PAPERS LAID ON THE TABLE

ANNUAL  REPORT OF INDIAN O Cogr-

PORATION LIMITED AND REVIEW BY
GOVERNMENT

THE MINISTER OF STATE IN THE
MINISTRY OF PETROIEUM AND
CHEMICALS AND OF SOCIAL WEL-

FARE (SHRI RAGHURAMAIAH): I
beg to lay on the Table :—

(1) A copy of the Annual Report of
the Indian Oil Corporation
Limited, Bombay for the year
1966-67 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon, under sub-sec-
tion (1) of section 619A of the
Companies Act, 1956,

(2) Review by the Government on

the working of the above Corpo-
ration,

[Placed in Library. See No. LT-1898/67).

ANNUAL REPORT OF THE DAMODAR

VALLEY CORPRATION

foard e faga wamwa § Fa-edt
(s fadvaT wom) : & I T
fem afafraw, 1948 § aRT 45
IR (5) F AT TR IR
fmr & 1965-66 ¥ aifas wfadzT 7
T 9T TIT I NG T F™TAT

sfaagw, @wWrues WX @AT § |
[Placed in Library, See No, LT-1899/ 67).
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NoTIFICATIONS UNDER ALL INDIA SERVICES
Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I beg to
re-lay on the Table a copy each of the
following Notifications under sub-section
(2) of section 3 of the All India Services
Act, 1951 :—

(i) G.S.R. 1082 published in Gazette
of India dated the 22nd July, 1967,
making certain amendments to
Schedule III to the Indian Admi-
nistrative Service (Pay) Rules,
1954,

G.S.R. 1112 published in Gazette
of India dated the 29th July,
1967, making certain amendments
to Schedule III to the Indian
Administrative  Service  (Pay)
Rules, 1954.

The Indian Police Service (Uni-
form) Amendment Rules, 1967,
published in Notification No.
G.SR. 1113 in Gazette of India
dated the 29th July, 1967.

G.S.R. 1114 published in Gazeite
of India dated the 29th July, 1967,
making certain amendments to
Schedule III to the Indian Police
Service (Pay) Rules, 1954.

G.S.R. 1117 published in Gazette
of India dated the 29th July,
1967, making certain amendments
to Schedule III to the Indian
Administrative  Service  (Pay)
Rules, 1954,

The Indian Administrative Ser-
vice (Appointment by Promo-
tion) Thirteenth Amendment Re-
gulations, 1967, published in
Notification No. G.S.R. 1119 in
Gazette of India dated the 29th
July, 1967.

The Indian Police Service (Ap-
pointment by Promotion) Twelfth
Amendment Regulations, 1967,
published in Notification No.
G.S.R. 1120 in Gazette of India
dated the 29th July, 1967.
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